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Affidavit to be Fuenished by the caniidate alongwith Nemination Paper
Before the Retviaing Officer
For election to. fieet d( ame of the House
me--"ﬂ'lﬂ-ii-iﬂ.-(_.S.Lhrﬁuj.....Cunslltuem!}l'{ﬁ’umc aftie Constigen ) 106

L ASea. Do win'daugh! r."la...ﬁ;' of. SRE.. frawmea 40wt fm

o . yeurs, reside o) . " cdmention Tull postal wddress), o caimiidole ab i =i
itection, do hereby soleranly affiem and stale on oath as under:-

i frike out whichever is ninl upnluuahl:L

(1) I am a candidate set gt Fyeeaaid ﬁ wemem—e{ mimine of the political pa-.rl)f ¥/ am contesting s dn
Independent candidate,
(1) Details of PAN and stutus of filing of Incomé tax refurn @
5. Mo, | Mames S T Permanent The financial year for | Tolal income
Account Number | which the last shown In [ncome
(PAN) Income-tax return has | Tax Retun { in
_ £3hy been filed _ Rupees)
. Sell T pgla Devi LA Pp 1348 fv : |
2. Spouse-
3. Dependent | ¥
4. Dependent 2
s Dependent 3 ... i

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

Sl. | Offence Description iy =5 |
o sy e SR e o o e b, NSO SO J
{a) | The details of cases where the court has laken MN&

cognizance, Sections of the Act and description !
of the offence for which cognizance taken ; :

(B) | Name of the count, Case No. and Date of order i !

M, & |

taking cognizance SLEITINE

{c) | Details of Appeal (s)/ Application(s) for revision a '
(if any) filed against the above order(s) : T

o — P ———— S B e L —

4. Cases in which | have been convicted by & court of law(other those referred to in Form 15}

i{a) T'I-.:dnt.n.il:ol‘cuu., Sections of the ! = J M g ey i
Act and description of the offence for M
which convicted : :

==

ihy TME of the Courtis). Case Mo, and
l [ate(s) of nrd:r{sj




'S, [Description -+
1 N“I | . -

'ril : J'{"ﬂshinhant; 7

Pumishme -t impase.

)
|

vk Thut | give heietn below Lhe de
niy spouse and all dependents:

Jnovabie wisers ;

IHHI'_H by

I. Assels in joint nafe indicating the extent

2 In case of deposiyTnvestmen,
Name of Htﬁmmtil ution and

I Value of Bonds/Shore/Debentures us

tompanies and as per books in

4. Dependent’, here means u person, su
5. Deails including amount is 1o be gi

—— —_

(]

T — s i

NP

tuils ol v v sissets (movible wnd i amovable vic. ) of myseh,

the details

Branch are 1o he given

ol joint ownership will ulso have Lo be given
including Serial Number, Amount, Date of Deposit, the Sehene

per the current market value in Stock Exchange in respeet <1 lisie,)
case of non- listed companies should be given,

bstantially dependent on the income of the candidate,
ven separately in respect of each investment)

-

Self

Spouse

Dependent-1

Dependent-2

Dependent-3 |

o2 Cbeg|

e 8

™A

||jii} |' Details of Deposits in Bank

! |and the amount, :
(v1) | Motor Vehickes/Aircrafis/

| Yachts/Ships (details of Make,
Registration No, etc, Year of

- | Purchase and amoum )
:n.r:| ewelry, bullion and valuable

accounts (FDRs, Term Deposils
and all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit

'ﬁ'\’il
i

sl Ll

ool SRl
(Savivg (i

t:.-.mu RE-)

NeA

~N-A

Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amount.

Details of investment in N5S,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amount

Personal loans/advance given 1o

any person or entity including
firm, Company, Trust ete. and

| other receivables from debtors

F,..—-—'—'_'_-___..-___'-__—---.._——-—'

M

| thing (give details of weight and
| value) . q

Sod~ geld
L, §%, saq| 5




4+ 7] #any other assets such .3 valus of

fix,

+ Claimsfinterest ol
'l Caross Total value

1. Iyetalls of Immovable assets: L '
(Mete: 1. Properties in joint ownership indicating the cxtent of joint ownership will also have to be indical :J
2 . Each land or building or apariment should be mentioned separately in this format.)

(8 k-ﬁ;‘:"‘l’“ﬂ“ Sell Spouse ‘ Dependent-1 | Dependent-2 Finp-end:m:} |

Mo |

i gr T adeira s 111, s T

iy Location(s) 1553, LA e N [ ) S 0 PR < o
Survey number(s) |+-l-"“"r“°f‘ = ) G 0

Avrea (Total measurement in 2
acres)

|

A u
Amag| G-
1 EE Is1B, 3 4

iy 9o
AT g

Area (Total measufement in
sq. B}

Whether inherited property
{Yes or NO}

Whether inherited property
( Yes or NO) €665, 167
ppl, 16,020
"Date of purchase in case of self | 1 119a]13 [ 1
acquired property I
Cost of Land (in case of REL 3 FReA
purchase)at the time of LT - L 5
purchase e SR TR | .
Any Investment on the land by
way of development,
construction ete. [ | |
Approximate Current markel \
wvalue _
[T
Location(s) J
Survey number(s)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by

way of development,
construction elc.

Approximate Current market
value v

— 1

(i)

Commercial Bujldings
(including apartments)
-Location(s) -

-Survey number(s)

Built up Area (Total
measurement in sq, i)




(i) |

| Wiher inheried propery
C & or NO)

H-p

J Do of purchase in case of e
iHtired [roperts

N

[T st of property (in cuse of
m rehase) at the time of
grhase

™A

Ay Investment on (he
puperty by way of
| development, consiruction etc,

I~ . fr

A pproximate Current market

N-A

N.A

| value
Residential Buildings (including

apartments, )
-Location(s)
- Survey number(s)

= =

Podel g

Acrea (Total measurement in
s fi)

M.

Built up Area (Total
measurement in sg. fi.)

o o

Whether inherited propeny
(Yes ar ND)

N

Date of purchase in case of self
acquired property

N.

Cost of property (in case of
purchase) at the time of
| purchase

N-A

Any [nvestment on the Jand by
way of development,
construction elo,

™A

Approximate Current market
value

N A

[v)

Others (such as interest in
property)

A

| (v)

Total of Current Market

Value of (1) to (v} above

9, Y2000] 2

l

(6) 1 give herein below the details of liabilities’ dues to public financial institutions and government :-
(Nate: Please give separate details of name of Bank , Institution, entity or individual and amount for each item)

I's,
| Mo

‘Fil_ucrlpl_bg_n

Iy

Sell

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

Loan or dues to Bank/Financial
B :

‘Name of Bank or Fl
Amount outstanding
Mature of loan

N-A

M-H

N A

N.#

l.oan or ducs to any
individuals! Entity other than
mentioned In (i) above.
Name(s) . * -

Amount dutsianding

N.&

N. &

¥
L1 T

Mature of {ahn

i)



Avy oiher liability

Csrand totsl of liabilitics

f : J _#ccojumodation

: ;
Clues 1o departments dealing | MN.a
with government

Dues to departments dealing
with supply of water N

" Dues 0 departments dealing
with supply of electriciry e S .

Dues to departments dealing
with supply of
relephones/mobiles

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues 3, Seo0s |

(7) Details of profession or occupation:

& Bell i s
b. Spouse ........

(8) My nd;uﬂanlllquallitll.utlun is as under;

(Give details of highest School / University
(Mame of the Schoal /College/ Uni versity

education with full form of the certificate/ diploma/ degree course)
and the year in which the course was completed.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Hame of the candidate

.

Sh/Sm/Kum.  ncla e,

2.| Full postal address

.nt;- F-ﬂ----'l'-l:gm,. P - S, 35~ G o

3, [ Number and Name of the constituency and
State

196, Jivswd { Sivey

3. | Name of the Political party which set up the
candidate (otherwise writa ‘Independent’)

g1 P e

4. | (a) Number of cascs in which conviction order

passed (other than those referred to in Form 26)

i e




oy Tuinl numbseer o |.LIHJITI' caeh where the
[ ] coirt {s) have taken copnizaic- M-

L 2 = ) i
i TrPaviar Yer fiw which lust T7H o fhwimine Sty
}_ lliroee e P -, R | Ineume Tax Return liled |

|| (s] Candidate g |

| (e se: = AL B !
gl {:J_Dep:ndmlls RE Wi il
L6 _ Details of Asscts and Liabilities in ru S i
Description | Self _ | Spouse | Dependent-1| Dependent-il | Dependent |1l |
A Moveable |
Asset (Total value) H“—— : =
"B.[ [ Immovable Rates Gem i i e |
Azt B
(i) | Purchase Price and
Development Cosi of
Immovable Propeny NTL
(Total Value)
[il) | Approximate Cument
Market Price of NI
Assei (Total Value)
7 || Liabilities
(i) Government oy

dues (Total) 3, SHeoo)f
{ii} Loans from Bank,
Financial Institutions and
others (Total) ki
E.| Highest educational qualification;

e e s m— e o i aam — aamm = =

|

(Give details of School / University education with full form of the certificate/ diploma/ degree |
course) (Mame of the School /College/ University and the year in which the course was completed | |

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this afTidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare thai ;

{a) there is no case of conviction ur pending case against me other than those mentioned in items 3 and 4 above,

(h) L my spouse, or mwﬂnpcndu:ls do not have any asset or lisbility, other than those mentioned in ftems 5 and &
ahawvg,

Vcrit:u:d.m..\'U Lormtantas . this the. . “HLH—F\M ..... day of.... 'ﬁ‘?‘ﬁ"{j‘_ PP | 1151

o 3 Y5

b DEPONENT




Note: 1 Affidavit snoild be filed Iatest by 3.00 PM on the last date of [ fing nominations.
= AfMidavit suould be sworn before an Uath Commissiuner or Magistrate of the First Class ar before @ Notan
Publiz.
2 All columnz should be filled up and 140 column ta be lef blank. IFthere is no Information 1o Turaks! in teapenl ol
any item, elther *Nil" or “Not paplicable™, as the case may be. should be mentiomed
4. The affidavit should be either 1vped or written legibly and neath
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